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AR, TS, Wl 3R Hed U B Sl aRfEl gRT faffdse fog Sl |

35. fAREAN—os afad, fAvdfderea & B O ey a1 e & 9w 89 &
forg frfEq =, afe a8—

(@) fapafc 2 iR werm =mrer™ gRT tar Jifd §; &

(@) srgfRa fearferar & a1

(1) e SeHar | srdferd fhdl TR @ foru RigeIy Sexmm T §; A1
(&) Frof PIRRT Fermd warferd o) YeT & a1 Su¥ a3 ol geT ¥; A

() fredl Wenm &1 Fare &) H B W wU H, PP W W Srgfa R H fora
R AT D! geral <7 & forg gfdsd fovar w2

36. Rf¥mal ¥ worex fAvafdenay & srtafRal &1 sfaftm 7 s —sv o m &
N Forvex favafaema @ fhly UIfRor  gRT fhan a1 B8 BRI a7 BRI dad $9 IR
R Irfafdm= Tt Bt b —

() wifrexor § 1 Rfdd ¥ a1 SUd 7o ¥ B e ®; A

(@) WEARYT & Ha® & w9 H B B drel (Bl Aafdd & Tmfeee ar Fgea |
@E Fe a1 srfrafaaar €; @

(M) TH PR I BREE § Bls FC AT JIFAFTAT 7, S A & I[ONEIU IR YA TEl
ST B |

37. Ol —aeer Qafdene & wifderor a1 3ifdenl T fAea—Neesi & arr
It &1 Ted R T Wl 849 fafafes wraf & fou smawas € o Wit gfafoat g fau
S aTel 2 | Ul afafaal &1 e 8N S wad U B8R o gRfegar g fafga feu o |

38. UH IRMIH——(1) 9 AfgH ik g™ 991g U fFoHl & Suewl & remE|
vafdare & vyom uRfaaw f=forlRad ot amal a7 399 9 5 & o Sua &R 9o,
rerta—

() Fervex fazdfdencra & uiferexvll SR o= i, S wHa—awa W) 7fed fby S,
®T Mo, wfdadr IR F;
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(@) Befa @ Fgfad & e iR o iR S wfada dor o

(1) IR &R = A Ud om SRy &1 Fgfa &1 AfT iR da1 & et qen
T 3R I AT R FF ;

(&) FHaTRAl @ P @ AT IR Har & FEeE &R e[ der 9 wfdaan iR
P;

() d¥enRal, faenfdal iR Forex fdvafdenem @ 9 fqare @7 <em # "raed & forg
gfepar;

(@) <M BN & Heg ¥ el o ge, S BrEgRi R Jagiil Ya dRe
& TR H U,

(®) dicl (RImi) & AReTT & fAfFgaa |fed yaer Hifd & w3 U,
(W) faenfefai | gwIRd &1 S 916l B9 & fava § U, 3iR

(71) fafr= urgaeHl § (Rumei) el o 98T @ 9H H SUeH] |

2) YA URMTH WRGR §RT 991U SIUT iR oA (3—Toie), fRArae ucel # Uahiid
fpd SITGET QIR STl U gfal o faumd |1 & et <@l ST |

39. UwEmaad URMIH——(1) 39 JfRfam iR dgd= 9w v fuHl @ Suesi @
Jeefie favafdener & uwarqaal aRfam f=faRaa il wamal ar g7 9 fosdl @ forg Suawy
PR Db, AT~

() Ferex fawafdenerd & Y Umfexol &1 Fol

(@) o wifa dem fa<ia ufshar,

(1) FeleR fawafdenerd @ uiferedxor H el 1 gfcrf-iere;

(&) T Mm@ gord iR e f9RT @1 i a1 gesiveT,
(€) U IR GREHR ARUYT HRAT;

(@) Y&l BT Goid AR UGl B FAEING HT Ulhar,

(®) WG DI YANIeT,
(&) faff=1 urgy fda=or # et (Rl & G &1 gRkade ; 3R
(3) T T Hel, Sl 9 IMff e @ Sy & i\ uRfawi # fafafds fag o™
g |
(2) g uRFEET | = Forer favafdenred & uRfF M o=l Fer & AR |
UdeT 9IS gIRT 9917 SO |

(3) UEy dre, IHI—HT WX Y AR AfaRad aRf=d 91 I a1 S99 UBR g9 1Y
IR BT 39 9RT # 394 S9d Uvanq Sudd Nfd # Fenfea a1 FRRT &R a6
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R U dS, Forve} fawafdererd & el faemm witrexer &1 efd, wrfaadl ar Ted
P YIAT HRA Tl DI IRMIH dd ddb T8l g9 a1 aRf § 31 Feied a9 a6 el
BT Od db U UIART Dl IRATd TR Pls NI ATdT dId bl a9y 7 foar a7 81 3R
39 UBR AT HIs ¥, faRkad & s8R IR 89 R IR e gRT faar fear e |

(4) ue var uRfrgw a1 aRfFal 4 gRees a1 aRfFeEl 4 @IS deie serar fARa
WRBR B AJAGT & eIl BT

W] Y die gRT Aenfidl & orema iR fRuevr, R R wler & wWRAM B
AT B arelt dis |1 e Aeafdre aRvg & MY @ Riarg 781 99T S |

40. T JARI—(1) 5 AAH A1 qgE= 991w v et ar ol & Sudwi &
JedE ya drs, Wl ey & AR W U YU AR 91 Wl Gl U8 FolveR
feafqened & Ieedl B AR B & (o0 T A9l iR VAT T F9 AWl AT 5
A fH & o7y Iua=r dR Fam, pdid——

() erex favafderera d fenfedl o1 gaer iR 360 wU d Sl A9 a5 fhar S,

(@) Forex favafdemery @1 Sutferl, fSedl iR wH—u=l & forv sifdafaa faw o™
ISR ISUER:S

(1) Sutfert, fewim, TH—ua iR o faen wr=ll faviy Sufei ue™ &1, SH3!
e dRA & folg =JAqH IEAY R I9d UM HRA o U fhu I @
T H AT

(&) SRR, BRI, gRIBY, Ugd 3R JREBR Y& B DI 2

(®) wen e, wWeTdi AR IIGHI (Arevex) & yeEe ok fFgfaa @1 dft iR
Fiel Afed gNIeTRl BT Hare;

@) Forex fovafdemed & fAfr=T urgasmAl, WRietet, Ul qen fewmi @ foy wRa
P S AT B

(B) Forex favafdene @ BEEM § BE & Had & I0%;

@) faenfEl & f9og SrRmae dRAE R & T H U,

() T o= M/ &1 gord, AT 3R B Sl Fofvex [aeaidenety & 2etford Sia=
H gaR & oy srawae |He

(&) o= favafdemerl @ik Swaax e =i & A WednT 3R FEdo @ Afd;
3R

(€) T W1 I Al [T 9 AfSRM a1 I8 aq uRMR—E gRT Stearael giRT
SUg= far ST Sruferd ® |

(2) udg dr€ A1 I AR B b Gd DI AT BRI gY AR DI IUIARG
AT AT AT B g AU 7Y f W geia BT |Afferd T aRA & SR UK BT AR
W BRI A PIS 8 & A1 el Bl A FHr B arod HorT AR ITa! 9y uR 2l
e yag a1 @1 fewuforl R AR & &R Fever fawdfdernerd & Jiearesl &l U IuaRvl
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Afed A1 I 7 AT ST iR duedrq ol e gRT Jo7 SrgAIed Jeaee Ugd
BT |

41. TEEIECT SEATRY—(1)  UUH IRARY W = WWa ey fdem uRwg gwr
Y ST T Uy 918 g1 STgAIfed fhy S & ueErq IRl e a7 39e AR &
forg uega fobar Sirgem |

(2) faem uRvg, yeer die iR ol M & geimal &l ARHAleId Hd gU SfedTasll &l
T AT [SUART BN AT QU Y Gemal B WA T B B BRI I R TH BRON, A
PIs Bl AT JAEAQY BI Y dIe BT da1qd Holfll AT Uee drs iR il Fara faen aReg @t
fewfdrl wR fdar & iR fvafdearaa @ srael & U9 SRl |fed a1 S9a 441
AT BT AR TN R BRI §IRT JAT AT FeaTael g siil |

42. fafgA—aerex fawafderery & UIf¥axor Ude die & g4 IfgAGd & e S9d
WA 3R 9 gRI Fgad IRl & SRR & AT 8g 59 SMUfEH SR dgee g9q 1Y
i, aRFRAT IR JregTeell | | A 991 qar |

43, BN WREAL—(1) ForRex favafdeney SHa—\ g R SMUHl B GREHl JUR . qeT
GRRIfATd R Wb IR g fAFam™e STIRT §RT STgAd UTedshdl & JMJAeH Afed e gdadi
WeAOTH 9¥ & 31 AR A Y4 $HD AFAGH & (oY ARBR Pl WOl IR WBR, UG DI
T & 19 79 & AR ST e (Jar) B

IR UAD UIeTshd & oIy B ERaT Ulaed & ORI &)+ 9 qd faffRed o smef
3R S yuged ¥ <RfT fhar o

WR<] I8 AR P B GG BT AYeA0F 9¥ & IR ARIed A1 IuidRg (@Rafid) T8l
faam SITQT |

(2) TR fawafdeme gRT TR & T8 B a9l W I WReR gy fafga afa #
Wﬁwﬁm&ﬁvﬁ%mﬁwmw S 39 R faR &1 & ygarq = RiwrRe
DI WBR BT UK BT, [ 7 yRanfad s e,—

(@) () dorex favafderea & amadl g @ gfif & forg; ik

(i) dorex fwafierem & Ao @ fou oufe soad & fou, &9 Jem & foy
q?ﬁ'fﬂ%\r(iﬁ?

@) IrgfIagad U W e T8 T |

(3) SU-gRT (2) & 3ef9 RIHIRY U 89 & U9ar, IfE ARBR HI AR & Sl ©
ql I8 B HEAT Bl AFANST B D] |

(4) SU—URT (3) & 3T TROR R AT BIF FIAAT INMHT TRI&vT T A A9
el |

44, YAI——(1) Ferex favafdenerd & ydwr, |dem AT & IMER WX e SIee |

(2) dorex favafdere & ydwr & fow araar @BRe) a1 @ wawr & v rEar wen #
YT 3l AT TS IR UrSTgal & A B SR UrgdaR MIfAfery # Suafrl & MR W) a1
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IR TR W IT O ST UIHHH AdTfeld o3 dTel fawafdenedl & ol S g1 a1 9 &
el arfiepRor gIRT FaTford fondl Taer wRierr # SIfuTe 3ihl a1 IS & AR W JqEIRT DI S
AdT:

UR=] ARSI Th1D! UIGTHAT H YR, YISl YRIET0T & Aegq o &1 a1 e |

(3) oI SR, STggfad o9 Sfadl &R 3= fUss @l & BTA a1 [ddetT Bl
% fory Foex fAvafdenad ¥ uawr gg A (M) 9 WEHR B A0 & ATAR ARMET B
ST |

(4) YAD UrGTHH H YIW BG HH W P T Ylawd A () 99 Bl @ foy
AR BT ST ST et & el il € |

(5) dorex fawafdenea yvarqad auf # fede ueamHAl @ faenfdal & gaer < @
RIT a1 T UTCEHH ARW PR B Y g oA U BRI g Afea Frde
Ay @1 R @ regefi| BRI | I8 99 % oF] e o9 ad Sifcd 9 & faenfit o
T 9 P FA T8I B I |

45. TREN —URd UeIOh FF & URH WR 3R BA o g2 H yAP Folver 9N &
U 3R @, 4 o IHD I94Nd, (QMUea) Feivex faeafdener, gy, srdarfie aiker Ir
IT qIe AR R WA §RT FAleld Ud UIedhd @ foly, WEmsl & Jgal IR 3R
THTRIT BT 3R VT I BT el A e B

R R Al PR ¥ IS TR favafdener s STl BT JIgARY aRe H oA B
ar U8 JAMNRI Wudl F Ud RUie OraH oer 1 UbIRa STRgEl BT AR A PR b
FNTGR HRUT QU 8, ™S ST & URd ST | Y 89 IR U0 Qe SR &R Fa
312 9% wfaw ¥ 98k srgued & forg Sfea st |

TGO —— TR ST ¥ UAS UIR Sl URIET3] @l WhiH &1 9 2, & IR
Y, i @R TR & IR # @R < drell IRe a8 Roned aaraeiRe el & IR #
RART 1 AT BRI |

46. IRV @ MYT—(1) Fovex fIvafdeney W@d gRT darferd Udd UReT &
gRumAl & g, U fARre ureasd @ wRiem @ QifH ag 9 N R & WiaR @R B
TITT BT QIR bl o <o & S Ul IR 9 Su1eT 9 Surel ddrei fod & iR =it
HT:

PO

R R HRU A A Ferey faeafdenery Uareta (9 &1 @y & HioR =i o oenm
& TR BT 3ff~TH w9 A GG BT | rHd I8aT © df I8 b Rure e e & <INaR
PR QU 1Y B, e s @ uxgd en | [AFkme ST 89 R W e R
AT S I8 WAy # JgaR rurer T & fory Sfora ey |

2) fHAr o olem a1 wem & URUIH B dHdd 39 BRU W AAHRT T8 SERR
ST & Fever faeafdened 3 arT 46 3R 39 oR1 H J7 Fd udie &1 S/l BT IR
T2l fhar 2 |

47. ERIT FHARE.—doRex favafdenca &1 Slefid WaRIe Udd delvrd a¥ |, ST,
S™ ge™ &)1 a1 foddr o=y yaoE & forv uRfawi g fafafdse dfa & smafora foar
ST |
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48. ForeeR favafdamed &1 YA —dornex favafdeney gurfia 9va It fAuiRor
3R U uR¥g (TH0 To U0 ¥10) TR W UARH AU T 3R TRSGR qT U 3T
faf e el & S deRex favafdened gRT Iy U UIeashAl | IHE 7, e iR
3R URE URY¥g (TF0 To U0 ¥I0) RT JFoiex fawdfdenmery & Ay U ¥€ & IR 4 Jfad
BT 3R Fervex fawafdenead T U &I GRI—8Hd TR TdIdhd HRarg |

49. Foex fowafdemem g1 fafeem Femdl & fom, s afsgar eanfe @
RO — AR A sidfdse Bl 910 & 8 gU W1 Forvex feafdenery fafree et
AT U UGfAeTd q el SUdel HRAT, Sl S9d §RT $d & fded SR dxidl @
e dR @ forg oufera 2

50. aIf¥e RUE.—(1) Forex favafdemea & aiffe Rue, g a8 & el & orfi=
TR & SEHT RST9H 3T 91dl & ArI—W1e doex fdvafdenead grT s9a Sedl &1 gfd & forg
I3V MY Hed |l AT BRT IR IH U ARRG &1 AT & U el Ml &1 uwga fban
STET ST aRfFAED g7 fafed &1 S0 &l el e e a1fie de@ W Ruid R AR
A,

(@) SU-GRT (1) & 4 TR FH™ B WD dI Ts aive RUIE & Udh Ui, omdl
A gR1 fhy U Uil Ifs dig &, Afed I R DI IR b Sl [ Jmere
e Iy A Avsd & AR RIATIT ST |

51. aIf¥® o 3R ol e — (1) Jorex fawafdene Sfoa o den o= gaTd
e I1T T SR ol &1 e dHoF, fSRaH o &k =37 den gemud W wfferd e,
UH URY H IR & ST I IRGR §IRT e g1 fafafase faar S |

(2) NART oRIAT Wieldh TR oiRdT GIAD| Bl FHIAT i@l TRl GHRad w1 & forg
FoRex fAwafdeea™ & @l P oRITURIET BT 3R 59 YR TAR B Tg U Blfcrd IMARD
o weien Ruré o afafa & 9wer s9a R & forw < Smoefy |

(3) Torex favafdeme & oRg S d¥ VA ol WRIefd gRI Guifed fhe g <t
ACE BT AR, 1949 (1949 BT 38) B el AICE ABISST & AT Ye=T 9IS T g
P S dTell TS AbISee B B & |

(4) =1dS srprecT AT 39 UBR Fgad Al wH a1 59 AT if¥ipd fhdl s eafda
ERT T FeRer [aeafdenead & oIl &l S9! ofar wier Ruic |fgd Haneufa & a9 I@r
ST ST IS 90 Foleex [Aafdenead Bl U Qe SR &R I oIl I8 Sfd a9l 3iik
Ueg dle U 3SRl Bl UTels BT |

52, FoRex favafdenerd &1 e aR & WROR &I Afdadi— (1) FerRex fazafdene™
A T T & WR, W 3R U A1 R o AMel dI REd R &
T & ol WReR, U= AfT #§ feiRer sxar I, o= faftd & 90 |

(2) WOR, WY MERT & GRUM & qad U REIRY FuRS HRAG B Foves
faeafdeme &1 Sfod N IR Fefeex fIvafdency (0 GuRe U™ BT S RAwRe &

3T AT T & oy mavgd w1 |
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(3) Ife Foreex favafdeney SU—orT (2) & ef| @1 73 RAwIRe &1 Jfdagaa wwarare
B IR 3T B H JHh Redl & O ARBR U e T Fa i o I8 Sfad |99l ot {6

Forex favafdeney )R sagaY g |

53. Foivex fawafdemed & FRE0T &9 @ AR @ gfdadl —(1) WReR, oI
(E—Toic), BTard oSl H SIRgET gRT 39 JIfTH & Suawll &l draifad & & fory s
AT FHAT |

(2) Y wfed @1 AUSHAT W Ui THE el 991, w1 | wd ar Bl e

o

forat & forw Sugr o) I, S 39 FfRfm @ eefm el grr fafka few o9 & forw
Jruferd € a1 8 Fd |

(3) =9 A @ AT 9T AT UG IH, I O & U JATRNY IR
& |HET, 519 98 9 | 8, 39 Q7 9 oy @ & folu AT S S U AA | Arar 8l
T AfAS MIhiAd FA H§ R 81 TNl AR Ale W A AT Yaidd ATHiHd T & Slp dla
S I B AT b qd I w39 Frm # i uRad| wRal @ a1 wewd 8 e ® 6 v
Pig g\ T8 g9 SFT Arfge ar var e dooearg oo gRafda wu # g ward R
IR, Teaearq a8 oM 8 S, feg ot | & U9 uRafda ar e g
IS A Ugel DI g [ a1 Bl ARHARIGT R By Uidad 99d T8l IeT |

54, TR 99 &1 A ——sg orfdfeem, aRfet a7 sreew & srafdse fady ad &
B gY Wl —

(@) s BE, S 39 AT & U™ ¥ db Yd §Hiud fefH, RSae erii|
fRAre Uaw faeafdencry nfUa fdar T o, & srid Uyg< @l & 1garR
Rarae e favafaare o SuifY, S ar vHo—ua & fov Qreuy=Rd o, o9
TPh, 5 db fob U UeTTy, dovey faeafdemcy gRT mAfoid J &xal < s &I,
fearae uewr favafdemery &7 gdiem § Uder T e IR SS9 Sdd favafdenery #,
TeReIf, SuTfdy, fewr a1 yAT-—u= R+ O el & uRvmaa: 98 o1fdd gar ¢,
g P ST DT |

@) afe Rama y<wr favafdere 9 @I e maiia & & RSraer aRom gaifirg
frar S gar ® fomg Sud weftyd, genRefa, o, feweimr a1 y\o—u= yed o
SR T8l fear Tar ® star UMl fdl whien @1 uRumm Sad fawafdene gRI
BT T8l fhar Tar € O w¥le donex favafdenery gRT smaifeia @ e
FHSIT ST |

55. Pfa9g qREsi B 99 Aghn——(1) I 39 JRVRE & Iugl dI yMrEl dA A
PIs BfSATs I~ Bl 8, dI IRPR, NoU7 § Y13d 3 gRT, W Sua+e, Sl 59 3rfefray
& SUFEl F SR 7 B, IR FHI Sl A HioAls Pl g B & YA @ oy awaed ar
THENE g 8

R 39 URT & 3 PIs A UHT AR 9 ARFRH & UR™ & IR 9, & a9 P
AT & ITGHM & UTAN el (haT ST |

2) =9 9RT & 3fH fhar T AP SMQY, $HD Y OH & Udar JARNY 5
e 9T & e g7 SITQAT |

56. BISASAl B g P DI AfdA—F IMMAFTA & Iua qToqAd Ugd el I
fafer & srafde &N 919 & BT gy 1 wwrdt B |
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Il 3R HRON BT HAF

Y Iegar e i (FT), g8k Gerd], UREIRIdT, STRGETIW AR STadasl & |ref
Y IeaR féT?ﬂT JOTEAl | JAFTH, FAFAT (FHT) AR SeheedT & Ieaad WX AT B B
TP R ([@AeH) ok free & wer R fear T 2| goner RvaRerer B wnid
Rl Mﬂa%am*ldﬁﬁ?ﬁﬂtﬂﬁﬁ@@%ﬁﬁﬁﬁﬂﬁ@ﬁ@ﬂﬁiﬁm(@ﬁ)aﬁ
THEHT PR Grord eI 1 2 [ U gaie Qefre dWifde 3R ddbiid! adRadcid
TGy & | FoReR H HAW YRR Heldarad qIReI#AeT: 9y giod [dedfdered & aca

qEIfdemerd g9 SITeT |

RHEd UGl H dood RISTd Helfdeleld, AvS], IS Jeldererd, T, RISid
Hqelfdened, & Re/d ARl 3R UAUA.UAE.UH. HEldee, oIk Udh JolRer [deafdeey
g B $heo (Yo) by O 8 | FoRex fwdfdened & gord & oy FuRddy I &
I AT H fAORR, BEl & A&, YeAd, Uefteh B 3R e fshardey afs
DI G YhHAR Iror1 |l AT 2 |

Ig faerge, oo Ruem gomell § Wedgd 3R FeAm iR g ud uifde e,
Ui SR AFHI & YIS b Y WRER deatddTs Ucal dolRex favafdenead ol el 3R
e @1 uRafeud @rar 2| f9gu®, Forer fAwafdency & Igeed dol fefoufd, Heufd,
IRV, %wﬁ?wﬁwﬁwa%ﬁmwﬂégaﬁ%mmﬁq?aﬁﬁgﬁﬁm
IUS HRAT & | 59 oggs ¥ Avafdarey & Il Mo R yew 9IS onfe 3R SHaT rfdaar
IR gt B T W Iua |

I s Swfaa S & gfif & fow 2

AUTHORITATIVE ENGLISH TEXT
Bill No. 6 of 2018

THE SARDAR VALLABHBHAI PATEL CLUSTER UNIVERSITY, MANDI,
HIMACHAL PRADESH (ESTABLISHMENT AND REGULATION) BILL, 2018

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

BILL

to establish and incorporate a Cluster University in the State of Himachal Pradesh to be
known as “the Sardar Vallabhbhai Patel Cluster University, Mandi, Himachal Pradesh’’ for the
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purpose of affiliating, teaching and ensuring proper and systematic instructions, training and
resarch in the Higher Education system.

BE it enacted by the Legislative Assembly of the Himachal Pradesh in the Sixty-ninth Year
of the Republic of India as follows :—

1. Short title and commencement.—(1) This Act may be called the Sardar Vallabhbhai
Patel Cluster Uuiversity, Mandi, Himachal Pradesh (Establishment and Regulation) Act, 2018.

(2) It shall come into force on such date as the State Government may, by notification in
the Rajpatra (e-Gazette), Himachal Pradesh, appoint.

2. Definitions.—In this Act, unless the context otherwise requires,—

(a) “Academic Council” means the Academic Council of the University constituted under
section 26.

(b) “Board of Management” means the Board of Management constituted under section
24;

(¢) “campus” means the area of the Cluster University within which it is established;
(d) “Cluster Colleges” means lead college and constituent colleges;

(e) “college” means an institution maintained or admitted to its privileges by the Cluster
University and includes Autonomous or Affiliated College;

(f) “Cluster University” means “the Sardar Vallabhbhai Patel Cluster University, Mandi,
Himachal Pradesh” established under section 3;

(g) “Constituent Colleges” means the colleges constituting the Cluster University and
mentioned as such in section 3;

(h) “employee” means any person appointed by the Cluster University and includes its
teachers and other staff;

(1) “Faculty” means, a faculty consisting of an allied group of subjects;

(j) “fee” means monetary collection made by the Cluster University or its colleges,
institutions or study centres, as the case may be, from the students by whatever name,
it may be called, which is not refundable;

(k) “Government” or “State Government” means the Government of Himachal Pradesh;

(I) “Governing Body” means the Governing Body constituted under section 23;

(m) “Head of Department” means the Head of the Cluster University Teaching
Department in the rank of Professor or Associate Professor;

(n) “Higher Education” means study of a curriculum or course for the pursuit of
knowledge beyond 10+2 level,
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3.

“hostel” means a place of residence for the students of the Cluster University, or its
colleges, institutions and study centres, established or recognized to be as such, by the
Cluster University;

“lead College” means the Vallabh Government College, Mandi, Himachal Pradesh;

“M.L.SM. College” means the Maharaja Laxman Sen Memorial College,
Sundernagar, District Mandi, Himachal Pradesh;

“notification” means a notification published in the Rajpatara (e-Gazette), Himachal
Pradesh;

“off campus” means a centre of the Cluster University established by it outside the
main campus operated and maintained as its constituent unit, having the Cluster
University’s complement of facilities, faculty and staff;

“Principal” means the Head of a College or a person duly appointed, for the time
being;

“prescribed” means prescribed by rules, Statutes, Ordinances or Regulations made
under this Act;

“regulating body” means a body established by the Central Government or the State
Government, as the case may be, for laying down norms and conditions for ensuring
academic standards of higher education, such as, the University Grants Commission,
the All India Council of Technical Education, the National Council of Teacher
Education, the Council of Architecture, the Indian Council of Agriculture Research,
the Distance Education Council, the Council of Scientific and Industrial Research, the
Himachal Pradesh Private Educational Institutional Regulatory Commission etc.;

“Section” means a section of this Act;
“State” means the State of Himachal Pradesh;

“Statutes”, “Ordinances” and “Regulations” means respectively, the Statutes,
Ordinances and Regulations of the Cluster University made under this Act;

“student” means a person enrolled with the Cluster University for taking a course of
study for a degree, diploma or other academic distinction instituted by the Cluster
University;

“Study Centre” means a centre established and maintained or recognized by the Cluster
University for the purpose of advising, counselling or for rendering any other
assistance required by the students in the context of distance education; and

teacher” means a Professor, Associate Professor, Assistant Professor, and includes
any other person imparting instructions in the Cluster University or in any College

maintained or admitted to its privileges by the Cluster University.

Establishment and incorporation of the Cluster University.—(1) There shall be

established in the State of Himachal Pradesh a Cluster University by the name “the Sardar
Vallabhbhai Patel Cluster University, Mandi, Himachal Pradesh”.
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(2) The headquarter of the Cluster University shall be at Mandi with campuses at Sunder
Nagar, Bassa and Darang at Narla. The Vallabh Government College, Mandi will be the lead
college and the M.L.S.M.  College, the Government Degree College, Bassa and the Government
Degree College, Darang at Narla will be the constituent colleges of the Cluster University.

(3) The Cluster University shall be a teaching and affiliating University comprising of
affiliated, autonomous and constituent Colleges and shall consist of a Chancellor, a Vice-
Chancellor, a Governing body, a Board of Management and an Academic Council.

(4) The Cluster University shall be competent to raise its own infrastructure at Mandi and
as also at its campuses. The academic resources of lead college and constituent colleges can be
shared on mutual basis.

(5) The first Chancellor, the first Vice-Chancellor, the first members of the Governing
Body, the Board of Management, and all the persons who may hereafter become such officers or
members, so long as they continue to hold such office or membership are hereby constituted a body
corporate by the name of the Cluster University.

(6) The Cluster University shall have a perpetual succession and a common seal and shall
sue or be sued by the same name.

4. The objects of the Cluster University.—The objects of the Cluster University shall
includes,—

(a) to provide instructions, teaching and training in higher education with a view to create
higher levels of intellectual abilities;

(b) to establish facilities for education and training;
(c) to carry out teaching, research and offer continuing education programmes;

(d) to create centres of excellence for research and development relevant to the needs of
the State and for sharing knowledge and its application;

(e) to establish campus in the State;
(f) to establish examination centres;

(g) to institute degrees, diplomas, certificates and other academic distinctions on the basis
of examination or any such other method, while doing so, the Cluster University shall
ensure that the standards of degrees, diplomas, certificates and other academic
distinctions are not lower than those laid down by the regulating bodies;

(h) to set up off campus centres, subject to applicable rules and regulations;

(i) to engage in areas of specialization with proven ability to make distinctive
contributions to the objectives of the Cluster University education system that is
academic engagement clearly distinguishable from programmes of an ordinary nature
that lead to conventional degrees in arts, science, engineering, management etc.
routinely offered by conventional institutions; and

(j) to establish broad-based, and viable under graduate, post graduate and research
programmes in several disciplines with firm interdisciplinary orientation and linkages.



IoT0=, fRATae Ueer, 10 o1diel, 2018 /20 o, 1940 219

6.

Effects of establishment of the Cluster University.—On and from the date of
commencement of this act,—

(a) all properties, moveable and immoveable, belonging to the Himachal Pradesh
University, in so far as jurisdiction of “the Sardar Vallabhbhai Patel Cluster
University, Mandi, Himachal Pradesh” is concerned, shall vest in the Cluster
University;

(b) all rights and liabilities of the Himachal Pradesh University, in so far as
jurisdiction of the Cluster University is concerned shall be transferred to the
Cluster University;

(c) the Vice-Chancellor of the Himachal Pradesh University shall be deemed to
have been appointed as the Vice-Chancellor of the Cluster University and shall
hold office for a period of three months or till the time, the first Vice-Chancellor
of the Cluster University is appointed under the provisions of this Act; and

(d) the cluster colleges affiliated to the Himachal Pradesh University, shall stand
automatically de-affiliated from the Himachal Pradesh University from the date of
commencement of this Act and such colleges shall become the cluster colleges
of “the Sardar Vallabhbhai Patel Cluster University, Mandi, Himachal Pradesh”.

The Cluster University open to all classes and creeds.—The Cluster University shall

be open to all persons irrespective of sex, caste, class or creed and it shall not be lawful for a
Cluster University to adopt or impose on any person any test whatsoever of religious belief or
profession in order to entitle him to a certificate, diploma or degree of the Cluster University, or to
serve as a teacher or to hold any office in the Cluster University, or to enjoy or exercise any
privileges thereof, except where such test is specially prescribed by the Statutes, or, in respect of
any particular benefaction accepted by the Cluster University, where such test is made a condition
thereof by any testamentary or other instrument creating such benefaction.

7.

Powers and functions of the Cluster University.—The Cluster University shall have

the following powers and functions, namely :—

(a)

(b)

(c)
(d)

(e)
®

to provide for instructions in such branches of learning as the Cluster University may,
from time to time, determine, and to make provisions for research and for advancement
and dissemination of knowledge and for extension of education;

to conduct innovative experiments in modern methodologies and technologies in the
field of technical education in order to maintain international standards of such
education, training and research;

to organize and to undertake extra-mural teaching and extension services;

to hold examinations and grant diplomas and certificates, and to confer degrees and
other academic distinctions on persons, subject to recognition by any statutory body
under any law, if required, and to withdraw any such diplomas, certificates, degrees or
other academic distinctions for good and sufficient cause;

to affiliate various institutions falling in its jurisdictions;

to create such teaching, administrative and other posts as the Cluster University may
deem necessary, from time to time, and make appointments thereto;
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to appoint employees for the Cluster University. The salary of such employees shall be
deposited in their bank accounts every month;

to institute and award fellowships, studentships and prizes;

to establish and maintain hostel including halls; recognise, guide, supervise and control
hostels and halls not maintained by the Cluster University and other accommodations
for the residence of the students, and to withdraw any such recognition;

to regulate and enforce discipline among students and employees of the Cluster
University and to take such disciplinary measures as may be deemed necessary;

to make arrangements for promoting health and general welfare of the students and the
employees of the Cluster University and its colleges;

to determine the criterion for admission in the Cluster colleges and other affiliated or
autonomous colleges under its jurisdiction;

to recognize for any purpose, either in whole or in part, any institution on such terms
and conditions as may, from time to time, be specified and to withdraw such
recognition;

to develop and maintain twinning arrangement with centres of excellence in modern
advanced technology outside the country for higher education training and research,
including distance education subject to the provisions of the University Grants
Commission Act, 1956 (3 of 1956) and the regulations made thereunder;

to co-operate with any other Universities, authority or association or any public body
having purposes and objects similar to those of the Cluster University for such
purposes, as may be agreed upon, on such terms and conditions as may, from time to
time, be specified by the Cluster University;

to co-operate with other National and International institutions in conducting research
and higher education subject to the provisions of the University Grants Commission
Act, 1956 (3 of 1956) and the regulations made thereunder;

to deal with property belonging to or vested in the Cluster University in any manner
which is considered necessary for promoting the objects of the Cluster University;

to enter into agreement for the incorporation in the Cluster University of any institution
and for taking over its rights, properties and liabilities and for any other purpose not
repugnant to this Act;

to demand and receive payment of such fees and other charges, as may be determined
from time to time;

to receive donations and grants, except from parents and students, and to acquire, hold,
manage and dispose of any property, movable or immovable, including trust or
endowed property within or outside Himachal Pradesh for the purposes and objects of
the Cluster University, and to invest funds in such manner as the Cluster University
thinks fit;

to make provisions for research and advisory services and for that purpose to enter into
such arrangements with other institutions or bodies as the Cluster University may deem
necessary;
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to provide for the printing, reproduction and publication of research and other work,
including text books, which may be issued by the Cluster University;

to accord recognition to the institutions and examinations for admission in the Cluster
University;

to do all such other things, as may be necessary, incidental or conducive to the
attainment of all or any of the objects of the Cluster University;

to frame Statutes, Ordinances and Regulations for carrying out the objects of the
Cluster University in accordance with the provisions of this Act;

to provide for dual degrees, diplomas or certificates vis-a-vis other Universities on
reciprocal basis within and outside the country;

to make provisions for integrated courses in different disciplines in the educational
programmes of the Cluster University;

to set-up colleges, institutions, off-campus centres, off-shore campus, study centres or
to start distance education, after fulfilling the norms and regulations of the Central
Government Regulatory Bodies and the Central Government, issued from time to time,
and after obtaining the specific approval of the State Government; and

to seek collaboration with other institutions on mutually acceptable terms and
conditions.

General Fund.—The Cluster University shall establish a fund, which shall be

called the General Fund to which following shall be credited, namely:—

(a)
(b)
(©)

(d)

(e)

9.

grants received from the Centre Government or the State Government;
fees and other charges received by the Cluster University;

any income received from consultancy and other works undertaken by the Cluster
University;

bequests, donations, except from parents and students, endowments and any other
grants; and

all other sums received by the Cluster University.

Application of General Fund.—The General Fund shall be utilized for the following

purposes, namely:—

(a)

(b)

(c)

for the payment of salary and allowances of the employees of the Cluster University
and members of the teaching and research staff, and for payment of any Provident
Fund contributions, gratuity and other benefits to such officers and employees;

for the expenses to be incurred by the Cluster University for services availed including
services like electricity, telephone etc.;

for the payment of taxes or local levies wherever applicable;
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(d) for up keeping of the assets of the Cluster University;

(e) for the payment of debts including interest charges thereto incurred by the Cluster
University;

(f) for the payment of travelling and other allowances to the members of the Governing
Body, the Board of Management and the Academic Council etc.;

(g) for the payment of fellowships, freeships, scholarships, assistantships and other
awards to students belonging to economically weaker sections of the society or
research associates or trainees, as the case may be, or to any student otherwise eligible
for such awards under the Statutes, Ordinances, Regulations or rules made under this
Act;

(h) for the payment of the cost of audit of the funds created under this section;

(i) for the meeting of expenses of any suit or proceedings to which Cluster University is a
party;

(j)  for the purpose of purchase of movable and immovable assets;

(k) for the payment of any expenses incurred by the Cluster University in carrying out the
purposes of this Act or the Statutes, Ordinances, Regulations or rules made thereunder;
and

(I) for the payment of any other expenses as approved by the Board of Management to be
an expense for the purposes of the Cluster University :

Provided that no expenditure shall be incurred by the Cluster University in excess of the
limits for total recurring expenditure and total non-recurring expenditure for the year, as may be
fixed by the Board of Management, without its prior approval :

Provided further that the General Fund shall, for the purpose specified under sub-clause (e),
be applied with the prior approval of the Governing Body :

Provided further that no portion of income and property of the Cluster University shall be
paid or transferred directly or indirectly, by way of dividend, bonus or otherwise, howsoever, by
way of profit to the persons who were at any time or are members of the Cluster University or to
any of them or any persons claiming through them, provided that nothing herein contained shall
prevent the payment in good faith of remuneration to any member thereof or other person as
consideration for any service rendered to the Cluster University or for travelling or other
allowances and such other charges.

10. Transfer of employees to the Cluster University.—(1) All officers and other
employees of the Himachal Pradesh University holding office as such immediately before the
commencement of this Act, shall, on such commencement be allowed to exercise an option for
taking over their services by the Cluster University. Such options may be accepted by the Cluster
University, keeping in view its requirement.

(2) The existing rights and service conditions of such employees who opt for service in the
Cluster University shall be protected. Any service rendered by any such officer or employee in the
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Himachal Pradesh University before transfer of services to the Cluster University shall be deemed
to be service rendered in the Cluster University :

Provided that in the event of any dispute or difficulty in the matter of implementation of the
provisions of this section, the matter shall be referred to the Government, whose decision shall be
final.

11. Powers of the Chancellor to annul proceedings or decisions.—Without prejudice to
the provisions of this Act, the Chancellor may, by order in writing, annul proceedings of the Cluster
University or of its any authority or the decision of any officer of the Cluster University, which is
not in conformity with this Act or the Statutes or the Ordinances made there under :

Provided that before making such order, the Chancellor shall call upon the Cluster
University, or as the case may be, its authority or the officer, to show cause why such an order
should not be made and if any cause is shown within the period specified by him in this behalf,
shall consider the same.

12. Powers of the State Government to enquire.—The State Government may, cause
any enquiry to be made by any of its officers or agency as it may direct on any matters connected
with the administration and finances of the Cluster University or the institutions maintained by it
and the report of such enquiry shall be sent to the State Government and the State Government after
examining the same, shall forward the report to the Chancellor and may also recommend any action
including removal of the Vice- Chancellor, as the case may be, if in its opinion there exist such
circumstances as are contained in sub-section (5) of section 15 and the Chancellor may take action
accordingly :

Provided that before taking such action, the Chancellor shall afford reasonable opportunity
of being heard to the Vice-Chancellor.

13. Officers of the Cluster University.—The following shall be the officers of the Cluster
University, namely:—

(a) the Chancellor;
(b) the Vice-Chancellor;
(c) the Finance Officer;

(d) the Registrar;
(e) the Controller of Examinations; and

(f) such other persons as may be declared by the Statutes to be the officers of the Cluster
University.

14. The Chancellor. —(1) The Governor of Himachal Pradesh shall be the Chancellor of
the Cluster University.

(2) The Chancellor shall, by virtue of his office, be the Head of the Cluster University and
its Governing body. He shall, when present, preside over at any convocation of the Cluster
University.

(3) The Chancellor shall have such powers as may be conferred on him by or under this
Act.
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(4) The Chancellor may delegate to the Vice-Chancellor such of his powers under this Act
or Statute, as he may specify.

15. Appointment of the Vice-Chancellor—(1) A person of the highest level of
competence, integrity, morals and institutional commitment shall be appointed as Vice-Chancellor
of the Cluster University as per the norms of the University Grants Commission.

(2) The Vice-Chancellor shall be appointed by the Chancellor in consultation with the
State Government. The Vice-Chancellor shall be a whole time salaried Officer of the Cluster
University.

(3) Except as expressly provided in sub-sections (4) and (8), the Vice-Chancellor shall,
subject to the pleasure of the Chancellor, hold office for a term of three years from the date on
which he enters upon his office and shall, on the expiry of the term of his office, be eligible for re-
appointment to that office :

Provided that the Vice-Chancellor shall, notwithstanding the expiry of the said period of
three years, continue to hold his office until his successor is appointed and enters upon his office.

(4) No person shall be appointed, or if appointed shall hold or continue to hold office, as
Vice Chancellor if he has attained the age of sixty five years.

(5) The Chancellor, by general or special order, may place the Vice-Chancellor under
suspension,—

(a) where an enquiry under sub-section (8) is contemplated or is pending; or

(b) where, in the opinion of the Chancellor, he has engaged himself in activities prejudicial
to the interest of the Cluster University; or

(c) where a case against him in respect of any criminal offence is under investigation,
inquiry or trial; or

(d) where his continuance in office will prejudice the investigation, inquiry or trial like
apprehended tempering with documents or to influence witnesses etc..

(6) The Vice-Chancellor under suspension shall be entitled to a subsistence allowance at
an amount equal to leave salary which the Vice-Chancellor would have drawn if he had been on
leave on half average pay or on half pay and in addition, dearness allowance, if admissible on the
basis of such leave salary.

(7) Where the period of suspension exceeds three months, the Chancellor shall be
competent to vary the amount of subsistence allowance for any period subsequent to the period of
the first three months as follows,—

(a) the amount of subsistence allowance may be increased by a suitable amount, not
exceeding fifty percent of the subsistence allowance admissible during the period of
first three months, if in the opinion of the Chancellor, the period of suspension has
been prolonged for reasons to be recorded in writing, nor directly attributable to the
Vice-Chancellor;
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(b) the amount of subsistence allowance, may be reduced by a suitable amount, not
exceeding fifty percent of the subsistence allowance admissible during the period of
first three months, if in the opinion of the Chancellor, the period of suspension has
been prolonged due to reasons, to be recorded in writing, directly attributable to the
Vice-Chancellor; and

(c) the rate of dearness allowance shall be based on the increased or the decreased
amount, as the case may be, of subsistence allowance admissible under clause (a) and

(b).

(8) No payment under sub-section (6) shall be made unless the Vice-Chancellor furnishes
a certificate that he is not engaged in any other employment, business, profession or vocation.

(9) If in the opinion of the Chancellor, the Vice-Chancellor wilfully omits or refuses to
carry out the provisions of this Act or abuses the powers vested in him or if it appears to the
Chancellor that the continuance of the Vice-Chancellor in office is detrimental to the interests of
the Cluster University, the Chancellor may, after making such enquiry as he deems proper and in
consultation with the State Government, by order remove the Vice- Chancellor :

Provided that in the event of taking any action on a report of an enquiry under section 12,
no further enquiry shall be necessary under this sub-section but the Vice-Chancellor shall be
afforded an opportunity of being heard after making him available a copy of enquiry report.

(10) The Vice-Chancellor may resign by a notice of one month, in writing under his hand,
addressed to the Chancellor. The Chancellor may waive off the period of notice and accept the
resignation forthwith in consultation with the State Government.

16. Powers and functions of the Vice-Chancellor.—(1) The Vice-Chancellor shall be
the principal academic and executive officer of the Cluster University. He shall, in the absence of
the Chancellor preside over the convocation of the ClusterUniversity and shall confer degrees on
persons entitled to receive them.

(2) The Vice-Chancellor, by virtue of his office, shall be the Chairperson of the Board of
Management and the Academic Council and also the Chairperson of any other Authority or Body
of the Cluster University of which he may be a member, but shall not be entitled to vote there
except in case of a tie.

(3) The Vice-Chancellor shall have the powers to convene or cause to be convened the
meeting of the Board of Management, the Academic Council and the Finance Committee.

(4) The Vice-Chancellor shall exercise the general control over all the affairs of the
Cluster University, Officers, Teachers, employees and shall be responsible for the due maintenance
of discipline.

(5) The Vice-Chancellor shall ensure the faithful observance of the provisions of this Act,
Statutes, Ordinances and Regulations and shall exercise all such powers as may be necessary in this
behalf.

(6) The Vice-Chancellor shall exercise such other powers and discharge such other duties,
as may be assigned to him by this Act or the Statutes or delegated to him by the Board of
Management or the Chancellor.
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17. Financial Officer.—(1) The Finance Officer shall be whole time officer of the Cluster
University and shall be appointed by the State Government in consultation with the Chancellor;

(2) The salary and allowances payable to the officer shall be as specified in the conditions
of service.

(3) The Finance Officer shall exercise such powers and perform such other duties as may
be prescribed by the Statutes and Regulations.

18. Appointment and duties of the Registrar.—(1) There shall be a Registrar who shall
be an ex-officio Member Secretary of the Governing Body and the Board of Management.

(2) To be eligible for the selection to the post of the Registrar, a person must have the
following minimum qualifications,—

(a) Masters degree in any faculty with five years experience as a Principal in a College
affiliated to or maintained by the Cluster University; or

(b) teaching experience as an Associate Professor in a University, with five years
administrative experience; or

(c) Masters degree in any faculty with five years experience as a Deputy Registrar or in an
equivalent post in a University or Board of School Education; or

(d) Masters degree in any faculty with five years administrative experience in the Central
or State Government Administrative Service (on deputation, if necessary); or

(e) Masters degree or its equivalent with at least 10 years administrative experience in a
University or an educational institution.

(3) The Registrar shall be paid such salary, as may be determined by the Board of
Management at the time of appointment.

(4) The Registrar of the Cluster University shall be the custodian of the records, the
common seal and such other property of the Cluster University concerned as the Board of
Management may commit to his charge.

(5) The Registrar of the Cluster University shall issue under his signatures, notice
convening meetings of the Governing Body, the Board of Management and the Boards of Research
Studies of the Cluster University.

(6) The Registrar shall, in the execution of his duties, be subject to the immediate direction
and control of the Vice-Chancellor and shall render such assistance to the Vice-Chancellor as may
be required by him in the performance of his official duties.

(7) The Registrar of the Cluster University shall exercise such other powers and perform
such other duties, as may be prescribed by the Statutes and the Regulations.

(8) The Registrar may, with the previous approval of the Vice-Chancellor, delegate any of
his powers prescribed under the provisions of this Act, or the Statutes or the Regulations made
there under to any other officer of the Cluster University.
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19. Controller of Examinations.—(1) In addition to the Registrar, the Board of
Management may appoint a person, qualified to be appointed as Registrar, to hold the office of the
Controller of Examinations, either temporarily or permanently.

(2) The terms and conditions for the appointment and the salary to be paid to the
Controller of Examinations shall be as determined by the Board of Management at the time of
appointment.

(3) The Controller of Examinations shall perform the duties of the Registrar in regard to
the arrangements for the conduct of examinations and Board of Management may also assign to
him such other duties and functions as it may think proper.

(4) The Controller of Examinations shall exercise his powers and discharge his duties
under the immediate direction of the Vice-Chancellor.

(5) Subject to directions of the Board of Management, the Controller of Examinations
shall make all arrangements for the conduct of examinations of the Cluster University.

(6) Subject to the directions of the Board of Management, the Controller of Examinations
shall arrange all items of the examination work such as dispatch and transit of answer-books and
question papers, evaluation of answer scripts, tabulation of results, complaints against question
papers set for the examinations, use of unfair means, publication, and re-checking or re-evaluation
of results and other related matters.

20. Dean of Faculty and Dean of Student Welfare.—(1) There shall be a Dean for each
Faculty and Dean of Student Welfare in each constituent college, who shall be appointed, in such
manner, as may be prescribed by the Statutes.

(2) The salary and allowances payable to the officers as specified in sub-section (1), the
conditions of service and the powers to be exercised and the functions to be performed by them

shall be, such as, may be prescribed in the Statues.

21. Other Officers.—(1) The Cluster University may appoint such other officers as may
be necessary for its functioning.

(2) The manner of appointment of other officers of the Cluster University and their powers
and functions shall be, such as, may be prescribed by the Statutes.

22. Authorities of the Cluster University.—The following shall be the authorities of the
University, namely :—

(a) the Governing Body;

(b) the Board of Management;

(c) the Academic Council;

(d) Finance Committee;

(¢) Building and Works Committee;

(f) Board of Studies; and



228

RToT03, feATeael Ueer, 10 I1Ve, 2018 /20 o=, 1940

(2

23.

such other authorities as may be declared by the Statutes to be the authorities of the
University.

The Governing Body. —(1) The Governing Body of the University shall consist of

the following, namely:—

(a)
(b)
(©)

(d)
(e)
®

€]

(h)

\)

(k)

2
3)

the Chancellor;
the Vice-Chancellor;

the Administrative Secretaries of Finance and Education Departments of the State
Government;

the Director of the Higher Education, Himachal Pradesh;
the Principals of all the constituent colleges of the Cluster University;

two Deans of the faculties of the Cluster University concerned nominated by the
Chancellor by rotation;

two Principals of the autonomous or affiliated colleges to be nominated by the
Chancellor in consultation with the Vice-Chancellor;

two nominees of the Chancellor;

two persons, to be nominated by the Government;

two representatives of the Himachal Pradesh Legislative Assembly from amongst its

members to be elected in the manner as the Speaker of the said Assembly may direct;

and

the Registrar shall be ex-officio Member Secretary.

The Governing Body shall be the supreme authority of the Cluster University.

The Governing Body shall have the following powers, namely:—

(a) to provide general superintendence and directions and to control functioning of
the Cluster University by using all such powers as are provided by this Act,
Statutes, Ordinances, Regulations or rules made thereunder;

(b) to review the decisions of other authorities of the Cluster University, in case, they
are not in conformity with the provisions of this Act, Statutes, Ordinances,
Regulations or Rules made thereunder;

(c) to approve the budget and annual report of the Cluster University;

(d) to lay down the policies to be followed by the Cluster University;

(e) to recommend to the Government about the voluntary liquidation of the Cluster

University, if a situation arises when smooth functioning of the Cluster University
does not remain possible inspite of all efforts; and
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(f) such other powers as may be prescribed by the Statutes.
The Governing Body shall meet at least thrice in a calendar year.
The quorum for meetings of the Governing Body shall be eleven.

The Board of Management.—(1) The Board of Management shall consist of the

following members, namely:—

(a)
(b)

()
(d)
(e
()
(2

(h)
(1)
W)
2
3)

the Vice-Chancellor;

the Administrative Secretaries of Finance and Education Departments of the State
Government;

the Director of the Higher Education, Himachal Pradesh;

all the Principals of constituent colleges;

two Deans of faculties by rotation on the basis of seniority;
two eminent academicians, to be nominated by the Chancellor;

two persons from amongst the Professors or Associate Professors by rotation on the
basis of seniority;

one senior most representative of non-teaching employees;

the President of Student Union of the University; and

the Registrar shall be the Member-Secretary.

The Vice-Chancellor shall be the Chairperson of the Board of Management.

The powers and functions of the Board of Management shall be such as may be,

prescribed by the Statutes.

“4)
)

25.

The Board of Management shall meet at least once in every two months.
The quorum for meetings of the Board of Management shall be ten.

Powers and functions of the Board of Management.—The Board of Management

shall have the following powers, namely:—

(a)
(b)
(c)
(d)
(e)

to make Statutes under this Act, and to amend and repeal the same;

to make the Regulations;

to approve the financial estimates framed by the Finance Committee;

to approve plans of development and expansion of the Cluster University;

to consider and pass resolutions on the annual reports;
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®

9]

(h)

(@)

W)

26.

save as otherwise provided in this Act, to appoint officers and teachers not below the
rank of the Joint Registrar, Deputy Librarian and Associate Professors and to define
their duties :

Provided that no officer or teacher shall be appointed by the Board of
Management until provision has been made for his salary in the approved budget of the
Cluster University:

Provided further that all the appointments to the posts of officers or teachers
referred to in this section, shall be, made by the Board of Management on such terms
and conditions, as may be prescribed, by the Statutes:

Provided further that the Vice-Chancellor may make appointments of teachers
referred to in this section as a temporary measure for a period not exceeding six
months to carry on the work and if the recommendations of the Selection Committee
are not received within a period of six months, the Vice-Chancellor may extend
appointment, if any, made by him, for the duration of the academic session with the
approval of the Board of Management;

to exercise such other powers and to perform such other functions, as may be conferred
or imposed upon it, by this Act or the Statutes;

to constitute committees for specific purposes and to assign such duties to them, as it
deems fit;

to delegate such of its powers to any officer or authority of the Cluster University, as it
may deem fit; provided that such delegation is made by a majority of not less than two

third of the members of the Board of Management; and

to exercise such other powers of the Cluster University as are not otherwise provided
for in this Act, and Statutes and Regulations made thereunder.

The Academic Council.—The Academic Council of the Cluster University shall

consist of the following :—

(a)

(b)
(©

(d)

®

(@

the Vice-Chancellor;

Principals of all the Constituent Colleges;

two Principals of the Autonomous colleges or Affiliated Colleges nominated by the
Vice-Chancellor;

the Deans of Faculties of the Cluster University;

four Professors or Associate Professors from constituent colleges of the Cluster
University representing subjects other than those represented by the Principals,
nominated by the Vice-Chancellor;

two Professors or Associate Professors from the Autonomous Colleges or Affiliated
Colleges of the Cluster University representing subjects other than those represented
by the Principals, nominated by the Vice-Chancellor; and

two Professors or Associate Professors of the Universities established in the State,
nominated by the Vice-Chancellor.
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27.

Powers and functions of the Academic Council.—(1) The Academic Council of the

Cluster University shall have the following powers and functions namely,—

(a)

(b)

(©)

(d)

(e)

®
9]

2

to control and regulate the standards of teaching and examinations in the Cluster
University;

to specify the syllabi and the courses of study for all the examinations held by the
Cluster University;

to formulate, modify or revise, subject to control of the Governing Body and the Board
of Management, schemes for the constitution of Faculties and for the assignment of
subjects to the Faculties;

to nominate teachers or specialists to the Faculties;

to promote research within the Cluster University and to acquire reports of such
research from persons engaged therein;

to advise the Governing Body and the Board of Management on academic matters; and

to make proposals to the higher authorities of the Cluster University for supplementing
the teaching provided in the constituent, Autonomous and Affiliated Colleges.

The Academic Council of the Cluster University shall have the powers to appoint a

Standing Committee of the members of the Academic Council of which not less than two third
shall be the Cluster University Professors, Associate Professors, Principals, or Teachers of
constituent, autonomous and affiliated colleges not below the rank of a Professor or Associate
Professor and to delegate to it such of its powers as it may deem fit. The Standing Committee shall
have power to invite experts, whenever necessary, for advice on a particular matter under
consideration.

28.

Finance Committee.—(1) The Finance Committee shall consist of the following

persons, namely:—

(a)
(b)

(©)

(d)

the Vice-Chancellor Chairperson;

the Secretary to the Government of Member;
Himachal Pradesh, Department of

Finance or his nominee not below the

rank of Special Secretary (Finance)

to the Government of Himachal Pradesh

the Secretary to the Government of Member;
Himachal Pradesh, Department of the

Higher Education or his nominee not below

the rank of Special Secretary (Higher Education)

to the Government of Himachal Pradesh.

two members of the committee Member;
to be nominated by the Chairperson

from the Principals of constituent

colleges
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(e) the Registrar Member; and
(f) the Finance Officer Member
Secretary.

(2) The Finance Committee shall ordinarily meet four times in a year preferably before the
meeting of the Board of Management.

(3) The meetings of the Finance Committee shall be convened by the Chairperson.
(4) Four members of the Finance Committee shall form a quorum for a meeting.

(5) The Finance Committee shall advise the Board of Management on all financial matters
and shall have the powers,—

(a) to examine the Annual Accounts and Budget Estimates of the Cluster University and to
advise the Board of Management thereon;

(b) to examine the Annual Audit and Action Taken Report;

(c) to review the financial position of the Cluster University and to make
recommendations to the Board of Management on all matters relating to the finances
of the Cluster University;

(d) to examine and make recommendations to the Board of Management on all proposals
involving expenditure for which no provision has been made in the Budget, or which
involves expenditure in excess of the amount provided in the Budget;

(e) to consider all proposals relating to the revision of pay scales, fixation of honorarium
to members of various Committees, travelling allowances, fee for various courses to be
charged from the students and remuneration to experts, paper setters, examiners,
evaluators etc.; and

(f) to exercise such other powers and to perform such other functions as may be
prescribed by the Regulations.

29. Condition for affiliation.—The conditions for affiliation of other colleges to the
Cluster University shall be, such as may be prescribed by the Statutes.

30. Pension, insurance and provident fund.—(1) The Cluster University shall constitute,
for benefit of its officers, teachers, clerical staff and other employees, in such a manner and subject
to such conditions, as may be prescribed by the Statutes, such pension, insurance and provident
fund, as it may deem fit.

(2) Where any such pension, insurance or provident fund has been so constituted or where
any such pension, insurance or provident fund has been constituted by a college under the rules
made with the approvel of the State Government.

31. Building and Works Committee.—There shall be Building and Works Committee
and its constitution and powers shall be such as may be prescribed by the Statutes.

32. Board of Studies. —(1) In a Cluster University there shall be a Board of Studies for a
subject or subjects comprised in a faculty in accordance with the provisions as may be prescribed
by the Regulations.
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(2) Each Board of Studies shall consist of the following members namely:—

(a) the Professors of the Department of the Cluster University in the subject assigned to
the Board of Studies, if there are any;

(b) the Associate Professors of the Department of the Cluster University, in the subject
assigned to the Board of Studies, if there are any;

(c) the senior most Associate Professor, in case there is no Professor from the Department
in the subject concerned from each constituent college;

(d) the senior most Associate Professor, in case there is no Professor from the Department
in the subject concerned from each constituent Autonomous or Affiliated college;

(e) one person who is not a teacher in any affiliated or constituent college of the Cluster
University or a Department of the Cluster University, nominated by the faculty:

Provided that where it is found that the Board of Studies in any subject is not adequately
represented, the Vice-Chancellor may authorize co-option of teachers in the subject from colleges
or the Cluster University Departments to the extent of three members.

(3) Head of the Cluster University Department senior to all other Professors in the
Department shall be the Convener and in case there is no Professor in Department of the the Cluster
University, in a subject, the senior most member of the Board of Studies shall be the Convener of
the Board.

(4) The terms and conditions of the office of the members of a Board of Studies shall be
such, as may be prescribed by the Statutes, in this behalf.

(5) Where a Board of Studies comprises more than one subject, the Vice-Chancellor may
constitute the same on similar lines so as to ensure that each subject comprised in the Board is
adequately represented on it :

Provided that the total number of members of the Boards of Studies so constituted, does not
exceed ten.

(6) Notwithstanding anything contained in this section or any Statute or Regulation made
thereunder, the Cluster University may have a Board of Post-graduate Studies for each subject in
which Post-graduate instructions are imparted, and a Board of Under graduate Studies for the
subject or subjects in which under-graduate instructions are imparted. The composition of these
Boards shall be such, as may be determined by the Chancellor, in consultation with the Vice-
Chancellor.

33. Powers and functions of the Board of Studies.—(1) It shall be the duty of the Board
of Studies to make suggestions to the faculty concerned regarding,—

(a) syllabi for the subjects or subjects of instruction;

(b) combination of subjects permitted in various courses;

(c) 1identification of new courses of study;

(d) appointment of paper-setters and examiners; and
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(e) any matter referred to it by the Academic Council or the faculty concerned.

(2) The Boards of Studies shall also discharge such other functions, as may be prescribed
by the Statutes or the Regulations.

34. Other Authorities of the Cluster University.—The constitution, composition,
powers and functions of other authorities of the Cluster University shall be such as may be

prescribed by the Statutes.

35. Disqualifications.—A person shall be disqualified for being a member of any of the
authorities or bodies of the Cluster University, if he—

(a) 1s of unsound mind and stands so declared by a competent court; or
(b) is an undischarged insolvent; or

(c) has been convicted of any offence involving moral turpitude; or

(d) is conducting or engaging himself in private coaching classes; or

(e) has been punished for indulging in or promoting unfair practice in the conduct of any
examination, in any form, anywhere.

36. Proceedings of the Cluster University not invalidated by vacancies.—No act done,
or proceeding taken, under this Act by any authority of the Cluster University shall be invalid
merely on ground,—

(a) ofany vacancy or defect in the constitution of the authority; or

(b) of any defect or irregularity in nomination or appointment of a person acting as a
member thereof; or

(c) of any defect or irregularity in such act or proceedings, not affecting the merits of the
case.

37. Committees.—The authorities or officers of the Cluster University may constitute
committees with such terms of reference, as may be necessary for specific tasks to be performed by
such committees.The constitution of such committees and their duties shall be such, as may be
prescribed by the Statutes.

38. The First Statutes.—(1) Subject to the provisions of this Act, and the rules made
thereunder, the First Statutes of the University may provide for all or any of the following matters,
namely:—

(a) the constitution, powers and functions of the authorities and other bodies of the Cluster
University, as may be constituted from time to time;

(b) the terms and conditions of appointment of the Vice-Chancellor and his powers and
functions;

(c) the manner of appointment and terms and conditions of service of the Registrar and the
Chief Finance and Accounts Officer, and their powers and functions;
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(d)

(e)

®

9]

(h)
(1)
)

the manner of appointment and terms and conditions of service of the employees and
their powers and functions;

the procedure for arbitration in case of disputes between the employees, students and
the Cluster University;

the provisions regarding exemption of students from payment of tuition fee and for
awarding to them scholarships and fellowships;

provisions regarding the policy of admissions, including regulation of reservation of
seats;

provisions regarding fees to be charged from the students; and
provisions regarding number of seats in different courses.

The First Statutes shall be made by the Government and published in the Rajpatra (e-

Gazette), Himachal Pradesh and a copy thereof shall be laid before the State Legislative Assembly.

39.

The subsequent Statutes.—(1) Subject to the provisions of this Act and the rules

made thereunder, the subsequent Statutes of the Cluster University may provide for all or any of the
following matters, namely:—

(a)
(b)
(c)
(d)
(e)
®
(2
(h)
(i)

)

creation of new authorities of the Cluster University;

accounting policy and financial procedure;

representation of teachers in the authorities of the Cluster University;

creation of new departments, and abolition or restructuring of the existing department;
institution of medals and prizes;

creation and abolition of posts and procedure for their abolition;

revision of fees;

alteration of the number of seats in different syllabi; and

all other matters which under the provisions of this Act are to be prescribed in the
Statutes.

The Statutes of the Cluster University other than the First Statutes shall be made by the

Board of Management with the approval of the Governing Body.

3)

The Board of Management may, from time to time, make new or additional Statutes or

may amend or repeal the Statutes, so made in the manner hereinafter provided :

Provided that Board of Management shall not make any Statute or any amendment of the
Statute affecting the status, powers or constitution of any existing authority of the Cluster
University until such authority has been given an opportunity of expressing an opinion on the
proposal and any opinion so expressed shall be in writing and shall be considered by the Governing

Body.
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(4) Every such Statute or addition to Statutes or any amendment or repeal of Statutes shall
be subject to the approval of the Government:

Provided that no Statute shall be made by the Board of Management affecting the discipline
of students and standards of instructions, education and examination, except in consultation with
the Academic Council.

40. The First Ordinances.—(1)  Subject to the provisions of this Act or the rules or
Statutes made thereunder, the Board of Management may make such First Ordinances with the
approval of the Governing Body as it deems appropriate for the furtherance of the objects of the
Cluster University and such Ordinances may provide for all or any of the following matters,
namely:—

(a) the admission of students to the Cluster University and their enrolment as such;

(b) the courses of study to be laid down for the degrees, diplomas and certificates of the
Cluster University;

(c) the award of the degrees, diplomas, certificates and other academic distinctions, the
minimum qualifications for the same and the means to be taken relating to the granting
and obtaining of the same;

(d) the conditions for awarding of fellowships, scholarships, stipends, medals and prizes;

(e) the conduct of examinations, including the terms of office and manner of appointment
and the duties of examining bodies, examiners and moderators;

(f) fees to be charged for various courses, examinations, degrees and diplomas of the
Cluster University;

(g) the conditions of residence of the students in the hostels of the Cluster University;
(h) provision regarding disciplinary action against the students;

(1) the creation, composition and functions of any other body which is considered
necessary for improving the academic life of the Cluster University;

(j) the manner of co-operation and collaboration with other Universities and institutions of
the higher education; and

(k) all other matters which by this Act or Statutes made thereunder are required to be
prescribed by the Ordinances.

(2) The Board of Management shall either modify the Ordinances incorporating the
suggestion of the Governing Body or give reasons for not incorporating any of the suggestions
made by the Governing Body and shall return the Ordinances alongwith such reasons, if any, to the
Governing Body and on receipt of the same, the Governing Body shall consider the comments of
the Board of Management and shall approve the Ordinances of the Cluster University with or
without such modifications and then the Ordinances, as approved by the Governing Body, shall
come into force.
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41. The subsequent Ordinances.—(1) All Ordinances other than the first Ordinances
shall be made by the Academic Council which after being approved by the Board of Management
shall be submitted to the Governing Body for its approval.

(2) The Academic Council shall either modify the Ordinances incorporating the
suggestions of the Board of Management and the Governing Body or give reasons for not
incorporating the suggestions, and shall return the Ordinances alongwith such reasons, if any. The
Board of Management and the Governing Body shall consider the comments of the Academic
Council and shall approve the Ordinances with or without such modification and then the
Ordinances, as approved by the Governing Body shall come into force.

42. Regulations.—The authorities of the Cluster University may, subject to the prior
approval of the Board of Management, make regulations, consistent with this Act, the rules,
Statutes and the Ordinances made thereunder, for the conduct of their own business and of the
committees appointed by them.

43. Fee structure.—(1) The Cluster University may, from time to time, prepare and

revise, its fee structure and send it to the Government for its approval before 315t December of
every preceding academic year alongwith the approval of courses granted by the Regulatory
Commission and the Government shall convey the approval within three months from the receipt of
the proposal:

Provided that the fee structure for each course shall be decided before the issue of
prospectus and shall be reflected in the prospectus:

Provided further that the fee structure shall not be revised or modified during the academic
year.

(2) The fee structure prepared by the Cluster University shall be considered by a
committee to be constituted by the State Government, in the manner, as may be prescribed, which
shall submit its recommendations to the Government after taking into consideration whether the
proposed fee is,—

(a) sufficient for generating—

(1) resources for meeting the recurring expenditure of the Cluster University; and
(i1) the savings required for the further development of the Cluster University; and

(b) not unreasonably excessive.

(3) After receipt of the recommendations under sub-section (2), if the Government is
satisfied, it may approve the fee structure.

(4) The fee structure approved by the Government under sub-section (3) shall remain valid
until next revision.

44. Admissions.—(1) Admission in the Cluster University shall be made strictly on the
basis of merit.

(2) Merit for admission in the Cluster University may be determined either on the basis of
marks or grade obtained in the qualifying examination for admission and achievements in co-
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curricular and extra-curricular activities or on the basis of marks or grade obtained in the entrance
test conducted at the State level either by an association of the Universities conducting similar
courses or by any agency of the State:

Provided that admission in professional and technical courses shall be made only through
entrance test.

(3) Seats for admission in the Cluster University for the students belonging to Scheduled
Castes, Scheduled Tribes and Other Backward Classes and handicapped students, shall be reserved
as per the policy of the State Government.

(4) At least twenty five percent seats for admission to each course shall be reserved for
students who are the Bonafide Himachalis.

(5) The Cluster University shall seek prior approval, as may be prescribed, in the Statutes
for admitting new students in subsequent years in the existing courses or for starting new courses,
which shall be subject to recommendations of the inspection committee set up for the purpose. This
shall be applicable till the first batch of final year students are admitted.

45. Examinations.—At the beginning of each academic session and in any case not later

than 30th of August of every calendar year, the Cluster University shall prepare and publish a
semester-wise or annual, as the case may be, Schedule of Examinations for each and every course
conducted by it and shall strictly adhere to such Schedule:

Provided that if, for any reason whatsoever, the Cluster University is unable to follow this
Schedule, it shall, as soon as practicable, submit a report to the Board of Management giving the
detailed reasons for making a departure from the published Schedule of Examinations. The Board
of Management may, thereon, issue such directions, as it may deem fit, for better compliance in
future.

Explanation.—‘Schedule of Examinations’ means a table giving details about the time, day
and date of the commencement of each paper which is a part of a scheme of examinations and shall
also include the details about the practical examinations.

46. Declaration of results.—(1) The Cluster University shall strive to declare the results
of every examination conducted by it within thirty days from the last date of the examination for a
particular course, and shall in any case declare the results latest within forty-five days from such
date:

Provided that if, for any reason whatsoever, the Cluster University is unable to finally
declare the results of any examination within the period of forty-five days, it shall submit a report
incorporating the detailed reasons for such delay to the Board of Management. The Board of
Management may, thereon, issue such directions, as it may deem fit, for better compliance in
future.

(2) No examination or the results of an examination shall be held invalid only for the
reasons that the Cluster University has not followed the Schedule of Examinations as stipulated in
section 46 and in this section.

47. Convocation.—The convocation of the Cluster University shall be held in every
academic year in the manners, as may be prescribed, in the Statutes for conferring degrees,
diplomas or for any other purpose.
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48. Accreditation of the Cluster University.—The Cluster University shall obtain
accreditation from the National Council of Assessment and Accreditation (NAAC), Bangalore, as
soon as possible and inform the Government and such other regulating bodies which are connected
with the courses taken up by the Cluster University about the grade provided by NAAC to the
Cluster University and the Cluster University shall get renewed such accreditation from time to
time.

49. The Cluster University to follow rules, regulations, norms etc. of the regulating
bodies.—Notwithstanding anything contained in this Act, the Cluster University shall be bound to
comply with all the rules, regulations, norms etc. of the regulating bodies and it shall provide such
facilities and assistance to such bodies as are required by them to discharge their duties for carrying
out their functions.

50. Annual report.—(1) The annual report of the Cluster University shall be prepared
under the directions of the Board of Management which shall include among other matters, the
steps taken by the Cluster University towards the fulfillment of its objects and shall be submitted to
the Governing body on or after such date, as may be prescribed by Statutes and the Governing
Body, shall consider the report in its meeting.

(2) A copy of the annual report, as submitted to the Governing Body under sub-section(1),
alongwith the observations, if any, made by the Governing Body there on shall be submitted to the
State Government, which shall, as soon as may be cause, the same to be laid before the State
Legislature.

51. Annual accounts and audit.—(1) The Cluster University shall maintain proper
accounts and other relevant records and prepare Annual Statement of Accounts, including Income
and Expenditure and the Balance Sheet, in such form, as may be prescribed.

(2) An Internal Auditor shall audit the accounts of the Cluster University to ensure
concurrent audit of all books of accounts and such periodical internal audit report so prepared shall
be placed before the Finance Committee for its consideration.

(3) The accounts of the Cluster University shall be audited every year by an Auditor, who
shall be the Chartered Accountant, as defined in the Chartered Accountant Act, 1949, (38 of 1949)
or a firm of Chartered Accountant, to be appointed by the Board of Management.

(4) The accounts of the Cluster University together with audit report thereof certified by
the Chartered Accountant or firm so appointed under sub-section (3), shall be placed before
Chancellor, who may issue such directions to the Cluster University in respect thereof, as it deems
fit, and the Board of Management shall comply with such directions.

52. Powers of the Government to inspect the Cluster University.—(1) For the purpose
of ascertaining the standards of teaching, examinations and research or any other matter relating to
the Cluster University, the Government may cause an assessment to be made, in such manner, as
may be prescribed.

(2) The Government shall communicate to the Cluster University its recommendations in
regard to the result of such assessment for corrective action and the Cluster University shall take
such corrective measures as are necessary so as to ensure the compliance of the recommendations.

(3) If the Cluster University fails to comply with the recommenda-tions made under sub-
section (2) within a reasonable time, the Government may give such directions, as it may deem fit,
which shall be binding on the Cluster University.
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53. Power to make rules.—(1) The Government may, by notification in the Rajpatra (e-
Gazette), Himachal Pradesh, make rules for carrying out the purposes of this Act.

(2) Without prejudice to the generality of the foregoing powers, such rules may provide
for all or any other matters which are required to be, or may be prescribed by rules under this Act.

(3) All the rules made under this Act shall be laid, as soon as may be after they are so
made, before the State Legislative Assembly, while it is in session, for a period of not less than ten
days which may be comprised in one session or in two or more successive sessions and if before
the expiry of the session in which it is so laid or the sessions immediately following, the Legislative
Assembly makes any modification in any of such rules or agrees that any such rule should not be
made, such rule shall thereafter have effect only in such modified form or be of no effect, as the
case may be, so, however, that any such modification or annulment shall be without prejudice to
the validity of anything previously done.

54. Saving as to certain examinations.—Notwithstanding anything contained in this Act,
or in the Statues or Ordinances,—

(a) any student who, immediately prior to the commencement of this act, was studying for
a degree, diploma or certificate, as the case may be, of Himachal Pradesh University in
accordance with the regulation in force under the respective Act under which the
Himachal Pradesh University was established, may until such examinations are
provided by the Cluster University, be admitted to the examination of Himachal
Pradesh University and be conferred the degree, diploma or certificate, as the case may
be, of the said university, for which he qualified on the result of such examination;

(b) if the Himachal Pradesh University has held any examination, the result of which have
been published but the degree, diploma or certificate, as the case may be, relating there
to have not been conferred or issued or the result of any such examination has not been
published by the said University then such examination shall be deemed to have been
held by the Cluster University.

55. Power to remove difficulties.—(1)  If any difficulty arises in giving effect to the
provisions of this Act, the Government may, by order published in the Rajpatra (e-Gazette),
Himachal Pradesh, make provisions, not inconsistent with the provisions of this Act, as appear to it
to be necessary or expedient for removing the difficulty:

Provided that no such order shall be made under this section after the expiry of a period of
two years from the date of commencement of this Act.

(2) Every order made under this section shall, as soon as may be after it is made, be laid
before the State Legislative Assembly.

56. Act to have overriding effect.—The provisions of this Act shall have effect
notwithstanding anything to the contrary contained in any other law, for the time being in force.

STATEMENT OF OBJECTS AND REASONS

The Rashtriya Uchchatar Shiksa Abhiyan (RUSA) has been formulated with a vision and
mission to attain higher level of access, equity and excellence in the State Higher Education system
with greater efficiency, transparency, accountability and responsiveness. Establishing the Cluster
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Universities, is amongst one of the components under the RUSA is to be created by pooling the
resources of the existing colleges that have adequate academic, physical and technical
infrastructural facilities. All the participating colleges in the cluster will eventually become
constituent colleges of the newly created university.

In Himachal Pradesh Vallabh Government College Mandi, the Government Degree College
Bassa, the Government Degree College Drang at Narla and the M.L.S.M. College Sundernagar are
being pooled to make a Cluster University. The conversion plan for the creation of Cluster
University includes stage wise planning with regard to expansion in infrastructure, number of
students, administrative, academic functions and research activities, etc.

This Bill envisages the establishment and incorporation of the Sardar Vallabhbhai Patel
Cluster University, Mandi, Himachal Pradesh for the purpose of affiliating and teaching, and
ensuring proper and systematic instructions, training and research in the Higher Education System.
The Bill provides for the objectives of the Cluster University, appointment of the Chancellor, the
Vice-Chancellor, the Registrar, teachers and other staff required for functioning of the Cluster
University. This Bill has provisions with regards to the Governing Body and Board of
Management etc. of the University and their powers and functions.

This Bill seeks to achieve the aforesaid objectives.

(SURESH BHARDWAJ)
Minister-in-Charge.
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